RWiWApplicﬂionl\Io.g(/( of 2004

{ Arising out of Order dated 10 FEB 2004 delivered on 01 MAR 2004
in OA NO. 506 of 2001}

CN. Sonwane

Retired Postal Assistant

City Post Office Jabalpur

resident of Ward No. 4

behind Pares Poha Mill

Kosmi,

BALAGHAT MP} . Applicant

v/s

1  Union of India

through the Secretary

Government of India

{President of India }

Ministry of Communications
of Posts

Dek Bhawen Sensad Marg

NEW DELHI -110001

92 The Director Generdl of Post Offices
Sensad Marg
NEW DELHI

3 Chief Post Master Generdl
Chattisgarh Cirde
RAIPUR

Senior Superintendent of Post Offices

Jabalpur Resion
JABALPUR e Respondents

: ' contents of the onder desed 10 FEB 2004 passed by this Hon'ble Tribunl in
§2 . 5 OA No. 506 of 2001, & copy of which is amexed ss RA-1.  Tho order ibid
o needstobereviewedonﬂ\efollowingfadsmdgmmd&-: /{13\
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FACTS

1 This Hon’ble Tribunal has committed error apparent on the face of °
the record that Shri 5.C Maravi was & main offender and the applicant was
implecated as a Co-offender and accordingly he was convicted for four years
RI and fine amounting to Rs. 14,000, which he has elready under gone and
wﬁ'aadmdomseq\nlﬂyhelsmnofﬁlehlmdﬁaeﬁmnmslnm

2 That the epplicant is govemed by Rule & of OCS

{Pension}Rules, 1972 and accordingly he is dnitledfor,pmvisio:d. Pension
~ during the pendency of the Criminal Appeal No 3083/1998 in the High Court

of Jucicsture ot Jebalpur M“Qﬁ“wphmommbemﬂwdnmm
For 15 s oo 8 ofber wordks fhe pplicmt b M mder gane-four -
years RI and peid Rs. 14,000/= an therefore anoher pusishumest of soping bis:

pam on and gratuity mﬂy will be “double- M

 against the sprit of Art. ZlofdleCmsutunmoflncha, whmanh'nghof
- living is a fundamental right.

- upon the Judgement dated 07 JUL 1993 delivered by

3 Thet the Criminal Appeal No. 3083 of 1998 is stll panding in the
High Court of Judicature at Jebalpur. Inﬁmeo:meehm,ﬂwqpkeﬂr&a

in case of State of Maharashtra v/s. Qn&ﬂmsmﬁadﬁﬂl%~

Supreme Court 803, whereunder the Hon'ble-Supreme Coust-hes-held-
_Govt. Servant who is convicled by a competent Court and seneisced o .
imprisonment and whose appeal against the conviction and sentence is-pending
is void a8 it offends Art. 14, 16, 21 and also 311 {2} of the Constitution of
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GROUNDS

1 The applicant relies upon Rule 69 of OCS {Pension} Rules, 1972,
which authorises payment of provisional pension, where judicial preceding are
pending. Itmpaﬁnaﬁtonaﬂmmﬂﬁﬂ\emmﬂappedl\b. 3083 of 1998
is still pending in the High Court of Judicature at Jabalpur.

2 No person can be punished twice towards the same offence. It is
pertinent to mention that the applicant has already suffered 4 years RI and fine
amounting Rs. 14,000/~ es per special Case No. 24/94 as filed by the CHI,
Jabalpur. Itlsdsopem:mttonmnonmatevmaﬁahmmm through
'mdsuﬁ‘aedﬂnssmtmcemdﬁm,deaydome&mm

.:.pmdax.yofﬁwChnmdAppealsafmmdlsnotJusuﬁedmﬂwnmestof
Justice.

- PRAYER

mﬂ&ed&e&mmhﬂyumwﬂnwbmh
WofmﬂmmmwMOfmmeO@a
OCS {Pension}. Ruies, 1972 pending criminal Appesl No.-3083.of 1998, &
copy of which is annexed as RA-2.

VERIFICATION

- I, Champeshwar age 66 years son of late Shri Nathusao Sonwane
retired on superanmuation with effect from 31 AUG 1995 from the post of
Postal Assistant while working in City Post Office, Jebelpur {MP} and
residing at Ward No. 4 befind Paras Poha Mill , Kosmi , Belagat {MP}, do
hereby verify that the contents of this application frompara 110 are true to
'y personsl knowledge and informetion reccived.
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